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HON'BLE MR MAHARAIDIN, MEMBER(J)

The gpplicant has moved this epplication
speking the relief for fixstion of his pay in the upgraded
scale of Re.700-500 with effect from 16-07-64 and to pay
the difference of the pay, revised pension, gratuity and

other benefits,

The spplicant in the ysa r 1983 was pramoted

¢ on the post of Commerciel Controller at Agra, but dus to
domestic reasons he refused to sccept the promotional post.
The applicant wes however, again promoted on the post of
genior Commercial Inspector in the pay scele of Rs,S550-730
which was later on upgraded with effect from 01-01-84 in
the scele of Rs.700-900. The pay of the spplicant was not
fixed in the upgraded scale of Rs,700~900 despite represen-
tations made to the higher authorities, hence he has come

up before this Tribunal for redress,

The respondents filed Counter Affidgvit end ’
resisted the claim of the applicant on the grounds that the

applicsnt newer worked in the grede of Rs,700-900 till his ! v
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retirement on 30-04=1985, as such he is not entitled to

get his pay fixed in the sald scale of pay,

I hawe heard the learned couynsel for the

parties end perused the record,
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The epplicant admittedly worked in the pay
scele of RAs.550-750, but he claims the upgraded scale of |
Rs,700-500 on tha basis of the letter (Annexure-1) dated
16-07-84., According to this office letter No.P/410/10/ug/
CG/CA dated 27-02-84 , 33 posts of the grade of Rs,455-700
(RS) were upgraded to the grade of Rs,550-750(R8) and 23
posts of grads of Rs,530-750(RS) were upgrsded to Rs.700-900
(RS). vide aforessid letter and egsinst the result of
vacencies dl the esbove 23 posts of grade As,.530-750 and
23 persons of grade K,455-700 were promoted in the scale
of Rs.550-750, Tne spplicant's contention that he is
entitled to the upgreaded sceale of Rs,700-90Q0 is misconceived
vide aforessid letter dated 27-04-1984, 39 posts of grade
455-700 were upgraded to Rs.550-750 and further 23 posts
of grade 550=-750 were upgr.;.ided to Re,700-5300, Accordingly
23 posts of grsde 550-750 were strictly f.il.ledhp by
promotion on the basis of seniority, The applicant was
not eligibhle as per his seniority position to get the
benefit of upgraded scale of Rs.700-900 and this matter
was also discussed in the P,N.M, meeting, The spplicant

never worked in the grade of Rs,700-300 s¢ he is not entitled k
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o get the said 8Cale as claimed by him, The gpplicant

by mis-interpreting the Gontents of letter { Annex.r e-1)

has claimed the upgraded

scale of As.,700-900 which dges
b

not apeakf out that the applicant who wes working in

the grede of R8 .550-~750 was entitled to gat the upgraded
scale of Rs,700-900,

The applicant though has stated

that the grade of Ra,550-750 was Upgraded to Rs,700-900

fram 01-01-84, byt no such tetter Fegarding upor dation

of the acale has been filed, This fact has been

Specifically denied by the Tespondents,

In view of ths discussions made above,

I tind that there is no merit in the application of

the applicant, which is hereby dismigsed with no

order
as to cost,
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